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CENTRAL ADMINISTRATIVE TRIBUNAL

GULESTAN BLLG. NO,6,PRESCOT ROAD, 4TH FLOOR,

MUMBAL - 400 001,

ORIGINAL APPLICATI(N NO,25/96,

DATED THE 15TH DAY OF MARCH, 1996,

CORAM : Hon'ble shri V.Ramakrishnam, Member (A).

A.Rajendran ' ese Arplicant
(advocate by shri B.Rarganathan)
V/sa
- Unicn of India & Others es+ Respondents

(advocate by shri V.S.Masurkar)

XORDERIX ( ORAL )

X pPer shri V,Ramakrishnan, Member (» X

The applicant who is a'Dxiver;in the establishmeht
of Naval Dockyard is aggrieved by the action of the
respondents in cancelling ﬁhe aliotment of Government
Accommodation by their order dated 13/12/95 which ig

enclosed ad Annexure A-8,.

2, I have heard shri Rénganathan-for the applicant -

and shri Masurkar for the responaents,

3e Certain allegations were levelled against the
applicant such as misbehgviour with the security stzff in
the colony and also unbecoming conduct with a lady
teacher in the class room of sSisu Vikas School, The
applicant was suspended and disciplinary proceedings are
pending against him, 1Initizlly, the authorities issued

a show cause notice dt., 23/11/95 asking him tec exprlain as
to why the allotment of the official accommodation should
not be cancelled (Annexure A-4), He furnished his reply
dated 24/11/95 as at Anrnexure A-5, The authorities
however proceeded to cancel the allctment by their orderr
dated 13/12/95, Initially) the applicant had also sought
for quashing of the Suspension order but has since
restricted his prayer in the present OA only for guashing

the order cancelling the allotment of Government residence,
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4, I notice from the show cause notice dated 23.11,95
as at Annexure A-4, that he was asked to explain complaints
pertaining to his alleged misbehaviour with Security Staff,
abusing the security supervisor and also vandalising the
Security Office. In para 2(b) of the Show Cause Notice, he
was also charged with misbehaviour with a lady teacher of
the Sisu Vikas School where he had supposedly gone in a
§tate of drunkenness. Para 2(b) of the Show Cause Notice
reads as follows :=-
n On 22 Nov., 95, at approx 14.30 hrs.
Smt. J.L. Chowdhry, teacher of Shishu Vikas
School that you made obsC&ne gestures to her.
You thereafter unauthorisedly entered the
class-room of Shishu Vikas School and sat
beside Smt. Chowdhry. Smt. Kadam, W/o. P.D.
Kadam, Sr. Foreman, stategﬁghat you were
smelling very badly of alcgholjand drunk. She -
asked you to leave the school. You followed
her out of the school upto D. building and
continued to abuse her and her husband.
Smt. Kadam has stated that you abused Captain

 Ahluwalia, D.G.M, {P&A) in most foul and
unparliamentary langmage."

There were also another allegation that he tried to
intimidate Shri S.K. Awasthi, who is a Senior Chargeman in
the establishment. In reply to Show Cause Notice,\the
applicant had denied the allegations and has also contended
that infact the security staff had assaulted him and he had
complained to police in this regard. He specifically stated
that he did not go to the Shishu Vikas School and enclosed with
his explanation a statement from Smt. Chowdhry, the lady
teacher in Shishu Vikas School where she has stated that
the allegation of misbehaviour which is mentioned in Show Cause
Notice was false. The explanation was to have been considered
by the Officer who had issﬁed the Show Cause Notice but he had
repeated in his order dated 13,12.1995 (Annexure A-8) virtually

what was contained in the Show Cause Notice.
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There is nothéng at all te show in this
order that the concernec otfficer had applied his
mind to the representation givemr by the appliéant
with which he had enclosed a letter from the lady
teacher who had clearly cenied the allegations of
misbehaviour with her, There is not a single
reference in this order to indicate that the officer
had ever noted the adefence of the applicant not
toc speak of consivering it carefully ana coming to
a well reasoneo conclusion, This clearly shous
that the 6raer dateo 13/12/95 cancelling the allotment
has been passec without application of mind ana

as such this has to be guashed,

Se I, accordingly quash this order at Annexure A-8
dated 13/12/95 making it clear that the concefnea
authorities are at liberty tc take further necessary
action in accordance with law and shoula pass a
reasoned @nd a pr@priaté order after applying their
minc to the explanation oftered by the aprlicant

to the show caug€e notice,

6. The application is finally disposeo of

as above without any orader as tc costs.
Zv/ff
er /

(V .RAMAKRI SHNAN)
MEMEER (2)
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